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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(18)/LA-2011/ &/W/ I3 nmqi‘? the February, 2012
N

OTIFICATION

No.F. 14(15}11.5-201 1/ a,[w,u/ % - The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on 16“‘
February, 2012 and is hereby pubhshed fm' genaraj information:-

“THE DELHI CO-OPERATIVE SOCIETIES {MNDL[ENT} ACT, 2011

(DELHI ACT 02 OF 2012)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 12"

January, 2012)

[16™ February, 2012]

An Act to further amend the Delhi Co-operative Societies Act, 2003

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in
the Slxty-thjrd }"BE.T of the Repl.‘lbllﬂ of India as follows:-
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